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Alert issued across Jharkhand after gangster Suijit Sinha killed in police encounter
By: IANS
On: Monday, August 3, 2026 4:23 PM

Ranchi/Jamtara, Aug 3 (IANS) An alert has been issued in several districts of Jharkhand, including Dhanbad,
Ranchi, Palamu, Ramgarh, and Jamtara, on Monday after gangster Sujit Sinha was killed in a police encounter.

The killing of the notorious gangster in a late-night police encounter in Jamtara has brought to a close one of the
state’s most feared chapters of organised crime.

Accused in more than 75 criminal cases, including murder, extortion, kidnapping, Arms Act violations and other
serious offences, Sinha had for nearly two decades remained a symbol of fear across several districts, particularly
in the coal belt and Palamu region.

Although serving a life sentence in the high-profile Palamu double murder case, Sinha was allegedly continuing to
run his criminal syndicate from behind bars.

According to police, he was being transferred from Sahibganj Divisional Jail to Dhanbad Divisional Jail on Sunday
late evening when the incident occurred.

Police said the prison convoy was travelling along the Sahibganj-Govindpur National Highway when one of the
escort vehicles suffered a tyre puncture between Supaidih and Kendbona in Jamtara district.

During the process of shifting Sinha to another vehicle, he allegedly seized a weapon from a security personnel
and attempted to flee.

Officers claim that he opened fire on the police team, prompting retaliatory action. Sinha sustained critical injuries
in the exchange of fire and later died.

News of the encounter spread rapidly on Monday, drawing a large number of local residents to the spot.

Jamtara Police cordoned off the area and launched a detailed forensic examination. A team from the Forensic
Science Laboratory (FSL) collected evidence, while senior police officials inspected the site and reviewed the
sequence of events. The crime scene was scientifically documented and all material evidence secured.

Sinha’'s body was subsequently sent for postmortem examination. Police officials said the autopsy is being
conducted by a board of doctors in accordance with National Human Rights Commission (NHRC) guidelines, with
the entire procedure being videographed.
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A magisterial inquiry into the encounter has also been initiated.

A native of Medininagar in Palamu district, Sinha first emerged in the criminal underworld as a sharpshooter for
the late Hazaribagh-based don Sushil Srivastava. He later built an independent criminal empire that extended
across Dhanbad, Bokaro, Ramgarh, Ranchi, Palamu, Latehar, Chatra and several other districts.

His gang was notorious for extorting money from coal traders, railway contractors, builders and other
businessmen.

Investigating agencies have long maintained that despite his imprisonment, Sinha continued to operate his
syndicate through mobile phones and trusted associates. Police allege that his wife, Riya Sinha, along with other
aides, played an active role in managing extortion proceeds and coordinating gang operations.

In recent months, law enforcement agencies had arrested several members linked to the syndicate and claimed
to have recovered weapons and other incriminating materials.

Investigations have also indicated links between Sinha's network and the gang of absconding Dhanbad-based
gangster Prince Khan. Police and central agencies are probing alleged hawala channels, extortion rackets
reportedly being directed from abroad, and networks involved in the supply of sophisticated firearms.

Following Sinha’s death, Jharkhand Police have issued alerts across Dhanbad, Ranchi, Palamu, Ramgarh, Jamtara
and other sensitive districts. Authorities fear that the rest of his gang members or rival criminal groups may

attempt to exploit the situation.

Intelligence units have therefore been put on high alert as police move to dismantle the remaining structure of
the syndicate and prevent any resurgence of organised criminal activity.

-IANS
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Delhi announces Rs7.5 lakh compensation for families of prisoners who die in custody

The Delhi government has introduced a new compensation framework for prison deaths, offering financial relief
to families in cases of unnatural death inside jails.

Business Today Desk
Updated Aug 3, 2026 3:31 PM IST

The Delhi government has notified a new compensation scheme for families and legal heirs of prisoners who die
under unnatural circumstances in city jails, with payouts ranging from Rs 5 lakh to Rs 7.5 lakh depending on the
cause of death. The move, announced by the Chief Minister’s Office, is in line with National Human Rights
Commission guidelines, Chief Minister Rekha Gupta said.

What the scheme covers

Under the Scheme for Payment of Compensation on Account of Death of Prisoners in Delhi Prison, 2025, families
will receive Rs 7.5 lakh if a prisoner dies due to clashes between inmates or alleged torture or assault by prison
authorities, according to the Home Department notification. A compensation of Rs 5 lakh has been fixed for
deaths linked to negligence by prison authorities or staff, negligence by medical or paramedical personnel, or
suicide by a prisoner.

The scheme applies only to unnatural deaths in any Delhi prison on or after the date of notification. It does not
cover natural deaths, deaths due to illness, cases involving escape from prison or lawful custody, or deaths
caused by disasters or calamities.

Review And inquiry process

In every eligible case, the jail superintendent will be required to send the magisterial inquiry report, post-mortem
report, final cause of death, the prisoner’s medical history, and details of treatment provided before death to the
Director General of Prisons, Delhi, according to the notification.

The cases will then be examined by a committee headed by the Director General of Prisons, with the Assistant
Inspector General of Prisons, Resident Medical Officer, Deputy Controller of Accounts, and Law Officer as
members. The panel will review the records before compensation is approved.

Government's position

Rekha Gupta said the scheme is intended to provide timely relief to affected families in specified cases and to
strengthen administrative accountability in the prison system. The notification formalises the compensation
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framework for deaths that occur under unnatural circumstances inside Delhi's prisons.
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Govt notifies compensation scheme for unnatural deaths of prison inmates
August 03, 2026 By Pioneer News Service

Kin of prison inmates who die there under unnatural circumstances will be eligible for compensation up to Rs 7.5
lakh under a scheme notified by the Delhi Government.

The Rekha Gupta Government has notified a compensation scheme for the next of kin or legal heirs of prisoners
who suffer an unnatural death while in custody in Delhi prisons. Under the scheme, compensation ranging from
Rs 5 lakh to Rs 7.5 lakh will be provided depending on the circumstances of each case.

According to the notification issued by the Home (General) Department of the Delhi Government, the scheme will
be implemented as the Scheme for Payment of Compensation on Account of Death of Prisoners in Delhi Prison,
2025.

It will apply only to cases involving the unnatural death of a prisoner in any Delhi prison on or after the date of
notification of the scheme. Unnatural custodial death could be caused due to quarrels among inmates, beatings
by prison staff, torture, negligence by prison officers, or negligence by medical or paramedical officers.

As per the notification, compensation of Rs 7.5 lakh will be paid to the family of a deceased prisoner in cases
where death occurs due to clashes between inmates or alleged torture or assault by prison personnel. A
compensation of Rs 5 lakh has been prescribed in cases involving negligence by prison authorities or staff,
negligence by medical or paramedical personnel, or suicide by a prisoner.

The notification makes it clear that no compensation will be payable in cases of natural death or death caused by
iliness.

It further states that deaths occurring while escaping from prison or from lawful custody, as well as deaths caused
by disasters or calamities, will not be covered under the scheme.

Under the scheme, the concerned jail superintendent will be required to submit the magisterial inquiry report,
post-mortem report, final cause of death, the prisoner’s medical history, and details of the treatment provided
before death to the Director General (Prisons), Delhi, in every case.

According to Chief Minister Rekha Gupta, the scheme, notified in accordance with the guidelines of the National
Human Rights Commission (NHRC), will ensure timely relief to affected families in specified cases while further
strengthening administrative accountability.

The notification further provides that these cases will be reviewed by a committee headed by the Director General
(Prisons). The committee will also comprise the Assistant Inspector General (Prisons), the Resident Medical Officer,
the Deputy Controller (Accounts), and the Law Officer. Based on the committee’s recommendation, a proposal
seeking approval of the compensation will be placed before the administrative secretary of the department. The
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notification also stipulates that once the compensation has been disbursed, the concerned jail superintendent will
inform the National Human Rights Commission (NHRC).

The chief minister said the Delhi Government remains fully committed to upholding the rule of law, human
dignity, and constitutional values. She said that any unnatural death in custody is an extremely serious matter,
and it is the Government'’s responsibility to ensure transparency, accountability, and due process in such cases.
She added that the government'’s objective is to strengthen transparency, sensitivity, and accountability in prison
administration while ensuring justice in every case in accordance with the law.



§

f Arunachal Times, Online News, 04/08/2026

Source: https://arunachaltimes.in/index.php/2026/08/04/ne-scpcrs-adopt-

tawang-declaration/

NE SCPCRs adopt Tawang Declaration
August 4, 2026

TAWANG, 3 Aug: The North East State Commissions for Protection of Child Rights (NE SCPCRs) unanimously
adopted the Tawang Declaration on Child’s Rights at the conclusion of the two-day convention held here on 31 July
and 1 August.

The declaration provides a regional framework for strengthening cooperation among the Northeastern states in
promoting and protecting child rights through coordinated policy action, institutional convergence, exchange of
best practices and sustained collaboration, APSCPCR Chairperson Ratan Anya said in a release.

She said that the declaration would be submitted to the union ministries concerned, the National Commission for
Protection of Child Rights, the National Human Rights Commission, and the respective state governments for
consideration and appropriate action, the release said.

“The convention laid the foundation for a new era of regional cooperation in child rights protection and
reaffirmed the collective commitment of all the Northeastern states to ensure that every child is safe, protected,
educated, healthy, respected, heard and empowered,” Anya added.
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Toxic negligence: The human cost of unsafe industrial cleaning in Gujarat
By Kantilal Parmar*

The repeated deaths of sanitation workers from toxic gas exposure in Gujarat are not isolated industrial accidents.
They represent a continuing failure of governance, workplace safety, and respect for the fundamental human
rights of some of the state's most vulnerable workers.

Over the past year, workers have died while cleaning Effluent Treatment Plants (ETPs), septic tanks, sewers, and
other confined spaces across Gujarat. These tragedies have become so frequent that they expose a systemic
pattern of negligence rather than unfortunate mishaps.

The most recent incident occurred at an ETP plant in Saij GIDC, Kalol taluka, Gandhinagar district, where three
workers lost their lives and another suffered serious injuries. Shortly thereafter, four workers died from toxic gas
exposure inside an ETP tank in Surat's Khand Bazaar area. Earlier, three workers were killed while cleaning the ETP
plant in Pandesara, Surat. In August 2025, two workers died and two others were critically injured while cleaning
an ETP tank at a food processing factory in Sokhada village, Khambhat-Anand.

These four incidents alone claimed the lives of twelve workers and left four others seriously injured.

A disturbing pattern runs through each tragedy. Workers were reportedly sent into hazardous confined spaces
without basic safety equipment such as personal protective equipment (PPE), gas detectors, oxygen support
systems, safety harnesses, or trained rescue arrangements. In several cases, when one worker collapsed after
inhaling toxic gas, fellow workers instinctively entered the tank to rescue their colleague, only to become victims
themselves. Such preventable chain fatalities have become an all-too-familiar reality.

This is not merely an occupational safety issue. It is a grave violation of the constitutional guarantee of the right to
life under Article 21, the right to human dignity, and the right to a safe workplace. No society that values human
life can accept such reckless disregard for the lives of poor and unorganised workers.

Recognising the recurring nature of these violations, I have submitted a composite complaint before the National
Human Rights Commission (NHRC), New Delhi, urging immediate intervention into the repeated deaths of
sanitation workers across Gujarat.

The NHRC must order an independent investigation into all fatal incidents involving ETP plants, septic tanks,
sewers, and other confined-space cleaning operations over the past year. It should call for detailed reports from
the Chief Secretary of Gujarat, the Director General of Police, the Labour Department, the Factory Inspectorate,
and the concerned district administrations.

Those responsible—including companies, contractors, and negligent public officials—must face strict criminal
prosecution wherever safety norms have been violated.

Justice for the victims must go beyond monetary compensation. Every bereaved family deserves adequate
compensation, permanent employment for one family member, free education for children, and comprehensive
rehabilitation. Workers who survived with serious injuries must receive the best available medical treatment and
appropriate compensation.

Equally important is preventing future tragedies. Gujarat should immediately conduct a statewide safety audit of
all ETP plants, septic tanks, sewer cleaning operations, and other confined-space workplaces, particularly in
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industrial estates. No worker should be allowed to enter a confined space without mandatory PPE, gas detection
equipment, oxygen support, trained rescue personnel, and a properly enforced "Permit to Work" system. The
state government should also publish six-monthly public reports on hazardous cleaning operations and
compliance with safety standards.

After every tragedy, authorities routinely announce inquiries and compensation. Yet the same incidents continue
to recur. Investigations alone do not save lives. Only strict enforcement of safety regulations, accountability for
violations, and sustained institutional reform can prevent more workers from dying needlessly.

The Government of India, the Government of Gujarat, the National Human Rights Commission, the National
Commission for Safai Karamcharis, and all concerned authorities must act with urgency. Every preventable death
is a reminder that indifference has become institutionalised.

No worker should lose their life simply because basic safety measures were ignored. Gujarat owes its sanitation
and industrial workers more than condolences after each tragedy. It owes them dignity, protection, justice, and
the assurance that they will return home safely after a day's work.

*Human rights activist, Gujarat
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MSHRC Takes Suo Motu Notice Of Pune Police Tying Accused To Vehicle Bonnet, Parading Them; Issues Notices To
Top Officials
By - Narsi Benwal Update: 2026-08-03 16:25 GMT

Observing that the Pune Police's style of working was like a 'Jungle Raj', the Maharashtra State Human Rights
Commission (MSHRC) on Monday (August 3) initiated suo motu proceedings against the Police for allegedly tying
three young boys on the bonnet of their vehicle, parading them on the streets of the city and further allowing
private individuals to assault the boys with fists, batons etc.

In what is said to be a first such instance in nearly a decade, a full coram of the MSHRC comprising Chairperson
Justice (retd) Anant Badar, Member Justice (retd) Swapna Joshi and Member Sanjay Kumar, has directed the State
government and also the Director General of Police (DGP) to furnish a detailed affidavit on the next date of
hearing explaining its stand on the issue and also what action has been taken or proposed to be taken against the
errant cops, who 'shamed' the boys publicly.

The boys were allegedly named in the murder case of a youth, and after picking them up in the said case lodged
with the Bharatiya Vidyapeeth Police Station in Pune, the police resorted to a 'barbaric' incident of tying the boys
on police vehicle bonnet, which the Commission held was nothing but an 'imitation' of the similar incident
wherein one Farooq Ahmad Dar was tied to the police vehicle's bonnet in Kashmir, a few years ago.

"The barbaric incident of Pune Police tying three young accused to the bonnet of the Police vehicle and parading
them on street of Pune giving an opportunity to private individual to assault them publicly and compelling them
to kneel down and walk through the residential premises while assaulting them by batons. If these stills from
widely circulated video clips on social media platforms regarding misdeeds of Pune Police if ultimately found to be
correct, then it will certainly bring shame to otherwise well-governed and well-ruled State of Maharashtra. A
lurking doubt creeps in the judicial mind as to whether it is a calculated and designed effort to malign the State
and its Home Department," the order penned by Justice Badar reads.

Referring to the order of the National Human Rights Commission (NHRC) which had ordered Rs 10 lakh
compensation to Dar for the incident in Kashmir, the Commission pointed out that the Pune Police 'virtually
imitated' the said incident.

".... prima facie to tarnish and malign the image of the State and to project style of working of Pune Police as a
'Jungle Raj' functionary. What we could gather about the incident from local print and electronic media prima face
reveals a shocking story of extreme brutality of Pune Police by blatantly projecting to the public at large that
constitutional provisions including fundamental right to life conferred by Article 21 of the Constitution of India has
no value in functioning of the Pune Police Department.... it is prima face revealed from the media reports, Police
publicly paraded the boys by taking them to various housing societies etc. by making them to walk on their knees
while assaulting them publicly. To crown this all, by displaying outrageously offensive conducts violating all moral
standards and shocking public conscience, three of the accused persons came to be tied to the bonnet of police
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vehicle by masking them and paraded them on the busy streets of Pune giving an opportunity to the public to
assault them right in front of the Police personnel," the Commission noted.

The MSHRC also pointed out that the video clips indicated that the concerned Police officer heading the team was
even threatening the children residing in the housing societies who gathered to see the 'Tamasha' of parading, by
openly proclaiming that those students will also be taken to the Police Station and forcibly asking them to sit in
the Police vehicle, completely oblivious to the provisions of the Juvenile Justice (Care and Protection) Act and
causing great psychological trauma in their juvenile mind.

"What shocks our conscious is that, all this has been happening at Pune which has its identity as a cultural capital
of Maharashtra and that too, at least prima facie, under the supervision and tacit consent of the Commissioner of
Police, an officer of the IPS rank who is supposed to be the protector of human rights of residents of Pune as well
as their constitutional rights as enshrined by Article 21 of the Constitution of India. If similar such incident or
rather in more brutal manner occurs even after incident similar to the instant one, then it becomes obvious that
such incidents are happening under either express or tacit consent of the Commissioner of Police. This can be the
only logical conclusion which can be derived in such sequence of events. It implies that this officer has abetted or
neglected or failed to protect human rights of persons under his jurisdiction," the Commission opined.

The Coram noted that Mansingh Patil, Sr. Police Inspector of the concerned Police Station was still holding the
charge of the said Police Station and highlighted that this very fact "speaks volumes" about complicity of top brass
of the Pune Police.

"It hardly needs to emphasise that the act of tying young suspects / accused to the bonnet of Police vehicle and
parading them constitutes flagrant violation of constitutional rights, statutory protection and the fundamental
tenets of due process of law. Rather than maintaining public order this medieval style of public shaming turns the
Pune Police into an active agent of humiliation and exposes such suspects to immediate physical harm from the
hostile onlookers as seen from the subject video clip. Material on record prima facie reflects breach of
constitutional right under Article 21 as Right to Life includes the right to live with dignity and the accused cannot
be subjected to public humiliation by Police. The incident under inquiry is nothing but branding by the Police to
the suspects as guilty in the public eye before determination of their guilt by following due process of law," the
Commission remarked.

With these observations, the Commission while issuing notices to the three cops has asked the Amitesh Kumar,
Commissioner of Police, Pune and Milind Mohite Dy. Commissioner of Police, Zone- II, Pune to file their affidavits
in reply to the present suo motu proceedings.

A further directive has been issued for conducting a 'fact finding enquiry' under Data Karale, Special Inspector
General of Police, MSHRC, within a period of one week. The matter would be taken up for hearing again on

August 20.

Case Title: Suo Motu Case No: 4848/13/23 of 2026
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Jharkhand: Notorious Gangster Sujit Sinha Killed in Police Encounter During Jail Transfer (Video)

One of Jharkhand's most wanted gangsters, Sujit Sinha, was killed in a police encounter late Sunday night in
Jamtara district after allegedly attempting to escape from custody while being transferred from Sahibganj
Divisional Jail to Dhanbad Jail. The incident occurred along the Sahibganj-Govindpur highway near Supaideeh
village under the Jamtara police station limits.

By Kabir | Published: Aug 03, 2026 03:12 PM IST

Notorious Jharkhand gangster Sujit Sinha was killed in a police encounter in Jamtara district late Sunday while
being shifted from Sahibganj Divisional Jail to Dhanbad Jail, police said. According to officials, the encounter
occurred after Sinha allegedly attempted to escape during the transfer, leading to an exchange of fire with the
police escort team. Authorities have launched an investigation into the incident in accordance with standard legal
procedures, as reported by TOL.

lleged Escape Bid During Transit

Police said the incident took place near the Jamtara border when the prison convoy halted after Sinha reportedly
requested a stop to use the toilet. Officials alleged that he snatched a rifle from an escort personnel and tried to
flee. According to the police, Sinha opened fire while escaping, prompting the escort team to retaliate. He
sustained bullet injuries during the exchange and was later declared dead at a nearby hospital.

Investigation Underway

Senior police officers reached the scene soon after the encounter. The area was sealed, and a Forensic Science
Laboratory (FSL) team was called to examine the site. Police said a magistrate is overseeing the proceedings and
that the inquiry is being conducted in line with the National Human Rights Commission (NHRC) guidelines for
encounter cases.

Gangster Faced Multiple Criminal Cases

Sujit Sinha was considered one of Jharkhand's most wanted gangsters and was allegedly involved in more than 60
criminal cases, including extortion, murder and organised crime. His network reportedly operated across several
districts in the state, and he had long been on the radar of law enforcement agencies.

Background

The transfer from Sahibganj to Dhanbad was part of prison administration arrangements when the incident
occurred. Police have said all aspects of the encounter will be examined as part of the ongoing investigation, and
further details are expected after forensic and procedural inquiries are completed.
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Alert Issued Across Jharkhand After Gangster Sujit Sinha Killed In Police Encounter

by OMMCOM NEWS August 3, 2026 in Nation

Ranchi/Jamtara: An alert has been issued in several districts of Jharkhand, including Dhanbad, Ranchi, Palamu,
Ramgarh, and Jamtara, on Monday after gangster Sujit Sinha was killed in a police encounter.

The killing of the notorious gangster in a late-night police encounter in Jamtara has brought to a close one of the
state’s most feared chapters of organised crime.

Accused in more than 75 criminal cases, including murder, extortion, kidnapping, Arms Act violations and other
serious offences, Sinha had for nearly two decades remained a symbol of fear across several districts, particularly

in the coal belt and Palamu region.

Although serving a life sentence in the high-profile Palamu double murder case, Sinha was allegedly continuing to
run his criminal syndicate from behind bars.

According to police, he was being transferred from Sahibganj Divisional Jail to Dhanbad Divisional Jail on Sunday
late evening when the incident occurred.

Police said the prison convoy was travelling along the Sahibganj-Govindpur National Highway when one of the
escort vehicles suffered a tyre puncture between Supaidih and Kendbona in Jamtara district.

During the process of shifting Sinha to another vehicle, he allegedly seized a weapon from a security personnel
and attempted to flee.

Officers claim that he opened fire on the police team, prompting retaliatory action. Sinha sustained critical injuries
in the exchange of fire and later died.

News of the encounter spread rapidly on Monday, drawing a large number of local residents to the spot.
Jamtara Police cordoned off the area and launched a detailed forensic examination. A team from the Forensic
Science Laboratory (FSL) collected evidence, while senior police officials inspected the site and reviewed the
sequence of events. The crime scene was scientifically documented and all material evidence secured.

Sinha's body was subsequently sent for postmortem examination. Police officials said the autopsy is being
conducted by a board of doctors in accordance with National Human Rights Commission (NHRC) guidelines, with
the entire procedure being videographed.

A magisterial inquiry into the encounter has also been initiated.

A native of Medininagar in Palamu district, Sinha first emerged in the criminal underworld as a sharpshooter for
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the late Hazaribagh-based don Sushil Srivastava. He later built an independent criminal empire that extended
across Dhanbad, Bokaro, Ramgarh, Ranchi, Palamu, Latehar, Chatra and several other districts.

His gang was notorious for extorting money from coal traders, railway contractors, builders and other
businessmen.

Investigating agencies have long maintained that despite his imprisonment, Sinha continued to operate his
syndicate through mobile phones and trusted associates. Police allege that his wife, Riya Sinha, along with other
aides, played an active role in managing extortion proceeds and coordinating gang operations.

In recent months, law enforcement agencies had arrested several members linked to the syndicate and claimed
to have recovered weapons and other incriminating materials.

Investigations have also indicated links between Sinha’s network and the gang of absconding Dhanbad-based
gangster Prince Khan. Police and central agencies are probing alleged hawala channels, extortion rackets
reportedly being directed from abroad, and networks involved in the supply of sophisticated firearms.

Following Sinha's death, Jharkhand Police have issued alerts across Dhanbad, Ranchi, Palamu, Ramgarh, Jamtara
and other sensitive districts. Authorities fear that the rest of his gang members or rival criminal groups may
attempt to exploit the situation.

Intelligence units have therefore been put on high alert as police move to dismantle the remaining structure of
the syndicate and prevent any resurgence of organised criminal activity.

(IANS)
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NHRC Launches Online Internship for Aspiring Human Rights Advocates
Shalini Singh August 3, 2026Last Updated: August 3, 2026

The National Human Rights Commission (NHRC) of India kicked off its two-week Online Short-Term Internship
Programme (OSTI) today at Manav Adhikar Bhawan in New Delhi. The initiative aims to engage university
students in understanding human rights and empowering them to become ambassadors for the Commission.
NHRC Chairperson, Justice V. Ramasubramanian, officially inaugurated the programme, which saw participation
from 100 students out of 2,036 applicants selected from various academic disciplines.

Highlighting Human Rights and Global Issues

During his address, Justice Ramasubramanian emphasized the fortunate circumstances of India’s youth, who live
free from the conflicts that plague many parts of the world. He pointed out that basic human rights, such as
access to food, education, and shelter, are accessible to them, contrasting this with the plight of millions affected
by armed conflicts and displacement globally. Citing the Global Peace Index 2025, he revealed that approximately
130 armed conflicts are currently ongoing, resulting in over 122 million forcibly displaced individuals and nearly
USD 20 trillion in global economic damage.

Empathy through Engagement

Justice Ramasubramanian described the internship as an important method to sensitize and engage the young
participants about human rights issues. He expressed hope that even a slight increase in empathy and
compassion among interns would signify success for the programme. He encouraged all present to seize the
opportunity to enhance their understanding and commitment to human rights.

Learning from Experts

NHRC Member, Justice (Dr) Bidyut Ranjan Sarangi, elaborated on the program's structure, which includes lectures
from eminent subject matter experts. He referred to Article 21 of the Indian Constitution, stressing that the right
to life with dignity is fundamental. He urged the interns to apply the knowledge they gain throughout the
program for personal growth and social benefit.

Inclusivity through Online Format

The NHRC Secretary General, Shri Piyush Goyal, highlighted the advantages of conducting the internship online,
noting that it removes geographical and financial barriers, thus broadening access for students nationwide. Over
the next two weeks, the interns will interact with distinguished speakers and gain insights into the NHRC's
operations. Goyal emphasized the goal of nurturing conscientious citizens who advocate for human dignity and
engage in protecting the rights of those around them.

A Comprehensive Curriculum
Joint Secretary, Smt. Saidingpuii Chhakchhuak, provided an overview of the internship curriculum, which includes
approximately 30 lectures on crucial human rights topics from 20 guest speakers. These speakers represent a
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spectrum of fields, including government officials, academics, civil society members, and human rights defenders.
The interns will participate in virtual tours of significant institutions such as a police station, Tihar Prison, and
Asha Kiran Shelter Home, enabling them to understand real-world challenges. Additional activities include a book

review competition, group research presentations, and a declamation contest.
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NHRC Complaint Seeks Probe Into NGO Address to Students at Hyderabad School
August 3, 2026 Jamadagnya

A serious controversy has emerged around an event conducted at Shantiniketan High School, Doodhbowili,
Hyderabad, where schoolchildren were allegedly exposed during a compulsory morning assembly to messaging
linked to a foreign political context. The matter has now been framed as a child rights issue in a formal complaint
addressed to Shri Priyank Kanoongo, Honourable Member of the National Human Rights Commission, with the
complainant seeking intervention into what is described as institutional negligence, lack of transparency, and the
possible misuse of a school campus for purposes unconnected with education.

The complaint has been submitted by Adv. A.S. Santhosh, who is the General Secretary of the Legal Rights
Protection Forum, Hyderabad.

According to the complaint, the incident took place during the morning assembly held on 8 July 2026, when an
external guest said to be representing a non-governmental organisation was allowed to address hundreds of
minor students during compulsory school hours. The issue later drew widespread public attention after videos
and photographs circulated on social media, allegedly showing Iranian national flags being distributed among
students and a poster depicting Ayatollah Ali Khamenei being displayed on the premises, triggering questions
about the appropriateness of such a programme inside a school environment.

The controversy deepened after the school management issued a written clarification dated 14 July 2026. In that
explanation, visible in the attached image, the school states that on the morning of 8 July 2026 at about 8:55 AM,
an NGO representative requested permission to speak briefly on “Humanity and World Peace” in connection with
the funeral of victim children of a girls’ primary school in Minab, southern Iran, and that permission was granted
in good faith for a short address because the request was unscheduled.

The school’s clarification is especially significant because it confirms several facts that lie at the centre of the
complaint. The management acknowledges that the guest addressed students during the assembly and also
admits that one poster and paper Iranian flags seen in the video had not been disclosed beforehand, were neither
ordered nor purchased by the school, and were instead brought by the guest himself.

At the same time, the school attempts to limit the scope of what happened. It claims the speech briefly covered
condolences for fellow schoolchildren, general remarks on humanity and world peace, and a short reference to
Bharat-Iran historical sociocultural relations, while insisting that no political leaders were mentioned and that the
programme ended within minutes before students returned to their regular classes.

Yet this very explanation gives rise to the most serious concerns. Even if the school's version is accepted as

entirely truthful, it still suggests that an outsider was granted access to a large gathering of impressionable
children without complete prior verification of the programme’s content, the materials to be displayed, the

messaging to be conveyed, or the wider purpose and affiliations of the visiting organisation.
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That is the core institutional issue raised in the complaint. Schools occupy a special position of public trust
because parents hand over their children to them not only for formal instruction but also for a safe and balanced
educational environment. As a result, the administration of any school carries a heightened responsibility to
ensure that every activity conducted within its premises is directly connected to legitimate educational goals and
insulated from unauthorised political, ideological, or religious influence.

The complaint argues that the school's explanation raises more questions than it answers, particularly because
the identity of the NGO remains undisclosed. Despite publicly referring to an NGO representative, the school has
not revealed the name of the organisation, its registration details, its office bearers, its funding background, or
even the name and credentials of the speaker who was permitted to address hundreds of minors during a
compulsory assembly.

This omission is not a minor technicality. In a matter involving schoolchildren, the absence of basic details about
the organisation and individual involved prevents parents, authorities, and the public from independently
verifying whether the guest had any political, ideological, sectarian, or foreign-linked affiliations that would have
made such access inappropriate. The complaint therefore treats this lack of disclosure as a matter requiring
independent scrutiny rather than a simple administrative oversight.

A major strand of the complaint concerns educational relevance. It does not deny that schools may discuss values
such as peace, compassion, and humanity; indeed, such themes are often integral to civic and moral education.
However, it questions why those values were tied to a specific foreign incident, introduced through an undisclosed
outside organisation, and accompanied by the symbolic use of another country's national flags in front of children
with no clearly stated curricular basis.

The timing of the programme also forms an important part of the grievance. According to the complaint, the
school said the talk was related to the deaths of children at the Shajareh Tayyebeh Girls' Primary School in Minab,
southern Iran, but failed to explain why an incident said to have occurred months earlier became the subject of a
compulsory morning assembly in Hyderabad in July 2026, despite no disclosed academic necessity, pedagogical
rationale, or official educational direction.

The complainant contends that the programme had no visible connection with the prescribed syllabus, no relation
to any recognised national observance in Bharat, no linkage with a local educational initiative, and no immediate
nexus with the school's educational objectives. From that standpoint, the choice of a particular foreign geopolitical
tragedy appears selective and therefore invites scrutiny into whether the programme was truly humanitarian in
character or whether it may have carried a broader ideological or symbolic message.

This concern becomes sharper because, in school settings, symbols can communicate as much as words. Even if
the guest did not explicitly deliver a political speech, the distribution of Iranian flags and the display of a poster
associated with Iran transformed the programme from a generic message of peace into an event carrying distinct
visual and political associations, especially when presented to minors who were not in a position to critically
assess the context on their own.

The complaint further argues that compulsory school assemblies are not like ordinary public forums. Children do
not attend them by personal political choice; they attend because the institution requires it as part of the school
day. That makes the school’s responsibility even greater, because any message introduced in that setting is
effectively presented with the institutional legitimacy of the school unless clearly prevented or disallowed in
advance.

In its defence, the school says that the principal was occupied with arrangements for a free eye-screening camp
and that by the time the matter came to notice, the speech had already concluded. It also states that the paper
flags and poster were later taken back by the NGO and that nothing remained with the students or on the school
premises after the guest left.

But the complaint argues that this defence may actually reinforce the case for inquiry rather than weaken it. If the
school's systems were so loose that an external speaker could introduce unapproved materials before hundreds



of students and complete the programme before the administration intervened, that indicates a serious failure of
supervision and procedural control during school hours.

The clarification issued by the school also accuses critics of spreading a fabricated narrative and says the
institution had acted only out of a humanitarian impulse to allow a short address on solidarity with schoolchildren
“not bound by borders.” It further states that explanations had already been given to local organisations on 10
July 2026 and that a notice had been placed on the school notice board for parents in the interest of transparency,
along with an apology if sentiments had been hurt by inaccurate reports.

Even so, the complaint insists that post-facto clarification cannot substitute for prior due diligence. A school's
obligation is not merely to defend its intention after controversy arises, but to ensure beforehand that no outsider
uses its assembly space to introduce content, symbols, or messaging that falls outside the proper educational
framework. That responsibility remains with the school management even if the guest is alleged to have exceeded
the scope of permission granted.

At a broader level, the complaint frames the matter as one involving the rights and vulnerability of children. It
emphasizes that students have a right to receive education in an atmosphere free from indoctrination, coercive
persuasion, or exposure to political, ideological, or religious campaigns unrelated to their studies, and that
schools must remain spaces devoted to constitutional values, scientific temper, critical thinking, and the overall
welfare of children.

From this perspective, the source of the messaging does not alter the principle involved. Whether the narrative
originates inside Bharat or abroad, and whether it comes openly in political language or indirectly through
symbolic humanitarian framing, the complaint argues that educational institutions cannot permit external
organisations to use captive audiences of children for causes unrelated to the prescribed curriculum.

That is why the complainant has sought intervention from the National Human Rights Commission. The prayer in
the complaint asks for the Education Department of the Government of Telangana to identify and disclose the full
particulars of the NGO, including its registration details, office bearers, address, funding sources, and the persons
who participated in the programme.

It also seeks an independent inquiry into the NGO, its affiliations, its funding, and the conduct of the event itself,
along with seizure and examination of all relevant records such as video footage, CCTV recordings, photographs,
permissions, correspondence, and materials related to the programme. In addition, the complaint requests an
inquiry into whether the same organisation may have conducted similar programmes in other educational
institutions.

The complaint goes further by calling for legal and disciplinary action against both the NGO and the school
management if any violation of law or children’s rights is established. It also urges the Telangana government to
issue formal guidelines for schools on verifying external organisations, approving programme content in advance,
and protecting children from political, ideological, or religious influence during school activities.

Ultimately, the controversy raises a larger and deeply relevant public question about the boundaries of
educational space. In an era where symbolic politics, activist messaging, and social media amplification
increasingly spill into civic institutions, schools must be held to a higher standard precisely because children are
not yet equipped to filter or challenge what authority figures place before them.

The Hyderabad incident, as presented in the complaint and reflected in the school’s own clarification, is therefore
not simply about one speech or one morning assembly. It is about whether schools can remain neutral,
transparent, and child-centred institutions when outside organisations are allowed access without full disclosure,
proper scrutiny, and clear educational justification.

If these allegations are established through an independent inquiry, the matter could become an important test
case for how Bharat's educational and human rights institutions respond when concerns about child protection
intersect with ideological influence, administrative negligence, and the misuse of school platforms.






§

f NHRC.NIC, Online News, 04/08/2026

Source: https://nhrc.nic.in/media/press-release/nhrc,-indias-two-week-
online-short--term-internship-programme-begins

NHRC, India’s two-week Online Short -Term Internship Programme begins
Press release

National Human Rights Commission

New Delhi: 3rd August 2026

NHRC, India's two-week Online Short -Term Internship Programme begins

100 university-level students from diverse academic backgrounds shortlisted out of 2,036 applicants

Chairperson, Justice V. Ramasubramanian highlights rising global conflicts, calls for greater empathy among
youth

Member, Justice (Dr.) Bidyut Ranjan Sarangi holds right to life with dignity a fundamental right and urges interns
to promote human rights in society

Secretary General, Shri Piyush Goyal urges interns to become conscientious citizens committed to human rights

The two-week Online Short-Term Internship Programme (OSTI) organised by the National Human Rights
Commission (NHRC), India for university-level students began at Manav Adhikar Bhawan, New Delhi today. NHRC
Chairperson, Justice V. Ramasubramanian inaugurated the programme in the presence of Member, Justice (Dr.)
Bidyut Ranjan Sarangi; Secretary General, Shri Piyush Goyal; Joint Secretaries, Shri Samir Kumar, Smt. Saidingpuii
Chhakchhuak and Director, Ms. Satovisha Samajdar. 100 students from diverse academic backgrounds, selected
from 2,036 applicants, are participating in the programme.

Addressing them, Justice Ramasubramanian said that the youth in the country are fortunate to live away from
conflict happening in different parts of the world. They have access to basic human rights such as food, education
and shelter unlike several people facing armed conflicts and displacement. Citing the Global Peace Index 2025,
released by the Institute for Economics and Peace, he said that the world is currently facing an estimated 130-
armedconflicts, the highest since World War II. 98 countries are facing external conflicts and over 122 million
people have been forcibly displaced. The global economic damage has reached nearly USD 20 trillion, highlighting
the serious humanitarian situation across the world.

Justice Ramasubramanian described the internship programme as an effective way to engage and sensitise young
people about the importance of human rights. They evolve as brand ambassadors of the Commission. He
emphasised that the purpose of the NHRC internship programme is to foster empathy and compassion towards
fellow human beings. He said that the programme would be successful if it could strengthen these values among
the participants, even by one per cent. He urged them to make the best use of the opportunity.

NHRC Member, Justice (Dr) Bidyut Ranjan Sarangi said that the internship programme has been structured to
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provide valuable learning on various aspects of human rights through lectures by eminent subject experts.
Referring to Article 21 of the Constitution of India, he said that the right to life with dignity is a fundamental right
and encouraged the interns to use the knowledge gained through the programme for their benefit and that of
society.

Earlier, Secretary General, Shri Piyush Goyal said that the online format makes the internship programme more
inclusive and accessible by removing geographical and financial barriers, enabling students from across the
country to participate. He said that over the next two weeks, the interns would interact with eminent speakers,
gaining a deeper understanding of the mandate and functioning of the NHRC. He added that the internship aims
to inspire them to become conscientious citizens who uphold the dignity of fellow human beings and work to
protect the rights of people around them. He expressed the hope that the internship will enrich their
understanding of human rights and inspire them to carry forward the values of justice, equality and human
dignity in their academic, professional and personal lives.

Joint Secretary, Smt. Saidingpuii Chhakchhuak presented an overview of the two-week internship programme. The
programme will feature around 30 lectures on important human rights topics and involve 20 eminent guest
speakers, including senior government officials, academicians, civil society representatives, human rights
defenders, NHRC officers, representatives from international institutions working for the protection of human
rights and subject experts. The interns will be given virtual tours of a Police Station, Tihar Prison and Asha Kiran
Shelter Home to understand their functioning and challenges, besides participating in a book review competition,
group research project presentation and declamation contest.
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gt 3T e A et 57 STueT Hee wfdeT (Seadigny) & siaifd BRia He@yu! ugl o Uistae Siffther (dief), Bfgae
Tiviae HifthaR (Sidflait) ofR Hiviae siféaex (didh) & Amea & 100 ufawrd d H 9t gfg A o1 g1 fAvka o 8. ReR F 59
Faa @ g7 dfder witfal ot 9t wgd el 8, St e 16 auf & o frdt aam dentem & difd amea w o damg2 @ 2.

g 2009 7 Hgad Y AR SRichH (JUASIUT) & TEdIT & 51 UGT i YT3ATd ol 15 off, T vl = ot 16 auf & TdR et &
JMUST Jeier e S e IR i fhaT &, AfchT 37 3¢ 32rehl T 31f8ieh & o 3iaRTet & 39 AT § Ueh aR off Terter &1 fohar
Tiolere Siifther 3k fefRae tistare siifthar o1 AT AT 25,000 U 3R Miside hiféaex &l AT haet 20,000 U3 WR &) 31eeh
T 2.

16 GreT 915 fBe =g/

gl & HaTfaes YEATAT GR H 37 Ul ol faeel! TR <l fehelt Fafiid dd= TRemT a1 GHehet dd- Soft & =781 SfigT a1 91 38
TRUMEEY g Sl &t 3 ThR) ARl dhl Wifd THT-g9g R o™ ara a7 deiet ofR 7ems v (19) &1 arer off 78t
ot T <8 2.

TS Aa G § 9T Tetadt
g1 Ot TagIRes ugqsil 3R shHeTRAT <l oiel THT & Tell 31T TG AT el €T # & §T, TRBR A HOR 75 I Ua1 & dgd 1h
AHeA # 100 Ufderd deh ot gieg ot Txgfd e & 8. et = e fhar i ag Hented fhelt ueR & ergug i =181 8, afces ag &

HT WY FoiaTRRa, @e e, dep-ichl fasivsrar ok adam ara &t aRfRIfaal & fdegpel ST Ueh =maETd SiR ufdeqeff
da i gRAfead e Y faem # Isr man sraeaed Sen ¢.

TSI & T9G [A9Td § 81gH ffahr
W3 A g hiH chl IUTIAT el @ifehd ed §T el foh A SHfAhpRY dharel THRT H dae HITSH HRATS T8l hd, dfesh TS
yeie ifafRam, 2005 & dgd dgg Gdeasfia denfAes odeiRal @1 fAdew a=a €. T e Ty siruer uses FiSHY daR & &

3uer & AT & s SR der &1 dareq
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g 3eral, d faceett o Hag-Rfiel SeTTehl 3R hASIR SATSTET T SEH Hedich e GREM X0HITaaT a1d &, fafera fawrn & smoedt
T W0 e 8 3R fohelt oft srmuar i fRfa 7 greie sifaRer dex (So1iefh) ot Heime @id §T TSISIRUT, THSISIRUS,
SR Far, gierd ofk Ty fawmT Siedt geifdat & die ardfdes w93 (Ra ergH) # 18d Td s91d ST ot 71fd & 8. d e iaR
uferor drich 3R Hieh {3t smefoid o ermar fAmfor & oft 52 <ga &,

1 ¢ foh Prfed, AERTE 3R IR UL SI4 Idt & T SeRat @ra w8 sifden iat ol 45,000 & 50,000 U A1 39¢ 3ifdh ol
AT e 38T €. 39 3raTaT et TR & 3 A & oft T TR & dfder uel o uiReifiies st sifdes o, et st S
I @A gt HgTR & e I8 fRfa =meima 81 off. @R 7 widsy & g9 davt ot ofk Aoigd oA & forg gesi snenRa arfifes
a1 gfg, Rifchea grem ok erdt Fmfor S weaTureRt Tt R oft foaR e a1 daha feam &.

Siell # 3TuTehfdeh 7T o AT | e garast

faceht TRBR 7 Sictl # hecd! & IR g aTelt STUTRfdeh Hidl & AWl | Fadh dhiedl & Aaead ufksi srear denfae Iavifaamiat
T GIHTTST 3 T AT TG hl 8. 39 TIoHT & dad [AfHa IRFRAITT & IFIR 5 d@ FUF ¥ 7.5 ARG FUYY dch chl F3TTSIl
ifeY & STt GeegHslt 3@ et A et ¢ foh I AHaTfieR i & faen-fAden & gy sfegfRid ag gt difsa uRart @l <t
STt

facelt TRBR & 78 (FHA) a9 mT gRT SIRY StfAgE1 & SR I8 aierT ‘facel! el # dhiedl &l g g TR IS YITaT arorT,
2025’ (WA BR 9HE 3Tt Hra-de 31 TehSe 3Tt 327 3t U g el e, 2025) & A1 & ar ghfh.
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qeiar : g 'R fadm ifam ot A Areiar Siun fit griter daw, @9 aron d Rdertt fam amn
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Nalanda News : TeieT & 79¢ Wd=idr feaq 3R g2 &= faam s1fuame it danfa okl iR €. [Sienfaenry 3fear f&g 7 srfdemiat ot
fordft off avg &Y eToRaETE 7 SRa= & fRder Ru €. 59 avf g R o Sifame & dgd = Tron & fom ammg smafSia i smaft,
S suriiert w Ay Sk e man 2.

Nalanda News : 3Tt 799 TadadT fad afiR &= &R fokem Sifvam &t darial &t e Areiar fSiem geme= gt ave 9fehd gt T &.
GHaR & THTERUed fRId =g THeTsd! O9TR | SlfSid dTdliod Hiel 96 A [Sananrt SfadT &g 7 9+t S gd ues w@ig
IR ol T Ader e foh wd=rar Rew &Y damiat & fnel) UepR &Y aTuRarg sefed =7g) &Y wireeft.

12T g oieh fAIhrrd, T8 Uidd, AT AFaNSeR ST (TITISRE!) § Jg A ad et diferd ueheor o1 gedeg e
gifaa forar Se. fSeTfaeRt = svat foh T=imes &t ITfiehdT S T & 8 ATHd! bl iRd THATE, fIehTe arsrmait a1 ueret
foraraa ofR g ud ot SAMHTIGRY & W1 Tt ST 8. §t et urafRiar, Sareqe! ok Treg arf S¥%pid &l ST §u

4 =Tt A smafSra gt fokem amsn

ok B T feaw it aaial B faega Teiten o ge Sienfdewrt = garan f g af & == fadm sifYam & aga faem amn i
RO H SIS <l STEEt. 11 o © @t vefs geeaterat | faam ama. 12 orrd : e geener TR oR fodem amEn, 13 8hRd : Uer &
TS TR foam g,

Igi4 goft uds e uerfeenfeat, fSier fYerm uerfderr dar e gefaa favmm =t Rder faar b srfvam & sifdres @ sifdes ot &
wrfterdt gRfead &t Se ok T &g oft er 7 2 Sigi fadm = ug=.

faenerat & rpvfea wrieH ok ufamifiarst &1 st
Srenfaesrt 7 frem favmr at Ader fan o [ & Tt femerat sik fRreror T & Wdaar fdad & S/awR R @iTH oaq, s,
Yethl ufaatfiar, Rey de= aur angfge de ATaed T S8 Agwfet srishd SmaifSid fahg .

& ufaaifiaret & IcpE uaei oe aret [denffat ot forar TR IR Twrd fohar SITgen. $6ch SieTar SHTeRuNed § SR UTeh deh
&g fa T SRS et dUT Wdaar Jum 1t ok geifa fawat R fafes ardwife el iR srete ater dfé e ar oft
fAder fear mam.

TEANT UIee, TATTSIRH 3R e h1s &Y geftern
T & RM SRt 3 sifdepial o we Rder Rar fa ggat wida w 60 31 @ sifdies Tua @ wifad A8l ol deplel (AsaTgT
forar STQ. 381 <haT foh forelt off TR R erTaeTE dfeddT iR Fg1 6l sTarft,

I AR AN (TTTSRE!) & Heifeld AT bl THIET ehid gU 351+ Haer faar o @it Are! a1 et TR R @l FAsare
Y GHI TR G ST A1G, dTfch el TR WR Bl o Al dfad | .
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13 <8 fAAfoT &t aeten & IR Sienfaert 3 uran & o &1 7 srdfaid wifa 78 g3 8. Seiv deifdd srferal ol gy sifwam
T U URARY <hT 1d-Ufaerd M Sh1e a9 ot A Rar. 32814 et foh feeht oft ur aafaa &t atear & @11 @ dfRkg 78 &
fear s,

Te-Stel i, foTft spferst i oiR srfaam sravr-2
ek # B TR el 1 STel AT & dAfeld YTl < +ff Fefien & 7. forenfaenrt & dafda a9 &t rar afehar # dsit o ar et
ciferd Arae et 2fty FAsares glafedd A e fAder fea.

Ia 181 & fawR i eiex fSienfaenrt = feuft srfcrst oht o & forg 2fte Sugert 9 Sucrey e a1 fAder faa. I et o A
T A HHY T U 3R gRag- gfaen o1 Ay e @1 S11g, difes widsy 7 fJenfefat st smeammr= # foreht gepr ht qrerit 1
.

Yo # garan T o SfNam s@%1-2 & sidrid Areier e 7 RufRa deg @ arfde Suafa gifde & 2. Senfaert 3 59 Suafa w
Gifaa SrfdepTRaT &t TRTgT avd gU 3= Arorrett # +ff gt gepr aRRum 3 &1 g™ fohan. Rrenfaenrt & Fder faa fas wrdsran
e R Ude SRR drIfad # TgaR T eas ke .

1Y g et faavor i Ut ey it ST foh e ars ik Udieh BR deh THA WR AT Suered gt b, 96k & 3id & fSienfaeprt 4
ltep fReprad, =T ArHe, Hedi dide aut 3 faumiia atsrei &t aeten sed gu asft sifdenial st Fafaa |ifef,
SaTEGe! SR THAEG i (HS1G gAfad e a1 Fger faa.

3I5i+t gt foh U &t Shridteft 1 3297 3T Tl bl IHT WR dgdr JaT¢ Iuctee] eI & 3R sTd foheft uerR &t ffderar wher
Y Y ST,
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T AR ST (TTUTIAREY) T &Y TATE T SHTeTg STedhlicich eI HRIAH & 8t 7T &
faf=a <terfirer gsyfaat & 100 fasafderer Tt o1 @l 2,036 g # § AT T
Jreze], AT c at. IFTGSHIORIA A Fgd dfeden HaNT UR UhIeT STl 3R garsli # arfdies Tgrafa &1 smgH foar

e, Irfd (3. fSgd o anaft 3 TRequt Sfiae & siffer @t Hifcie sifeieer sramam SiR ufegen & AT # AFaiSeRT Bt
geTal o T g fohar

Herataa, ¢t gy a3 uftege @ AFaTideRT & ufd gfdag Siees AnTies s== o1 31ug fohar
yfaf® fafd: 03 AUG 2026 5:50PM by PIB Delhi

TG AFAIfSPR RN (THUTSRYY) gRT fAeafdemer R & o1l & fAw mfSid gt Iwd1g o1 3ifFeiTs siedehifcieh SeiT hrfshd
(3TTars) a1t 7 facet & AT SIfAAR o & Y% g1 ST & Sredet =ARH(d . IAGSAOITT 7 Few =agfd (3.) faed
S A, Agratea ot gy mae, Sgad afee off TR $AR, sitadt SfdTs swpd ok Masres geft adifasm aameRr & sufRifa
H RichH T 3gTed foha| fafa= <terfoies gy & 9afd 100 BT, 2,036 31dGe | & 39 HRIhH § YT o 36 81

29 37aER WR YR IHTGSHIOA A gt foh 32 & gar wraeredt g foh & gfAar & fafes fewat | 91 @ duvl @ ¥ 3@ §1 3% i,
ferem ok arrery SY gAATGT AHATESRR U g, STafch o 3T Il T2 HusT 3R fARATI T A1 R 33 81 SIS BiR
ST US T gRT SR} Tefleel U §8a 2025 3T &aTell ad gU 37614 hal foh I H g1 1T 130 T HST ST F1HAT
I TG 8, T8 fgdia 923 g & a1e Tad g1 AT 81 98 Q21 A18<t HHNT ol AT o T8 8 3R 12 g 9 Sifdies ol Stae fawnfua
g1 goh &1 e anfefer &rfa e 20 feforam smReT sfeR des ugd T &1 599 gfam wR # iR Ay R & oar e 21

Jrggfdl AATGSTATOIT 3 ST HrichA Bt AFATABRI & Aga & fa garsif &t ST dea 3R 3¢ 399 g &l Teh JuTdt
TXIehT TAIT| SEi ehal foh TTY AT ST & F1E YadsY & ©U H dIR 8Id 1 3614 39 I1d TR I faa o g Aanfeer s
(TTTTSREY) SefrT wrishA w1 Ig3T Trft Agsat & ufd TEGHfA 3R HHUM i HTaHT ot Fgrar a1 81 I8i7 hal foh afe ag wriceH
gfdTiat # g9 geat i g ufdera off Asigd e 9eh1, at I8 I ghTT| 37614 39 $9 STER ol WYY ATH IS I 31T fohar |

T AR URYS (TIgTeRET) & e =mrfd (21.) ford o At 3 gt foh Ee-ifiu Shrichd ot 59 ave & wRfa fokar man
& for oreaTd fawg RALts & aareT & Aiegd & AFaTfaeR & fafea uggsil R 9gHed I U 81 §eh | I8i1 WRd & dfde™ &
TS 21 I AT adf U el foh TRATYUT Sfie a1 ifdiehR Tah Hifeleh SHfUR & 3R Sai= HfAgaT ot hrish & HiegH § ured
T T SWINT 3197 3R THTT & fRd & aat o forg sieea

399 Uga, Heraa o e gt 3 gt o it TRey ST srichy ol aifdies GaTash ok geror aarem 81 38 i ok
forfier amemy gy gt & ofik 321 9R & BT STH U o Wehd &1 IEi el foh ST G AT & IR ge UfafSd aarsii & arer aradid
P 3R AFRT AFETBR STINT (TTTIINRIY) & 32T 3R IRV dh Ted THeT U it | I5i-t g ff gt b 39 Seifa ar
Ie2T UIAEISAT ehl SIMTEeh AR I & folq R e & arfeh & areft wsat &t 7iReT @l a9 7 3R 31U THury & @i o
SRR I &1 & T M | IgIA 3712 e i foh Tg Se11T AFANISRRT o Ufd Sch! THET ohl Tig hll 3R 35 31U
AerfOren, emaaRics ofk afdartd Sftam & <, TaMdT 3R At R & oot ot mt sgr & forg oRa wvaft

e Afda st QTS ©hgare = qf U8 & S hRishH a1 dfeitd faavor uxgd fhaT| 39 &richA # AFaTERRT & gwifdd
Heaqut fawat o= @ 30 ST gt SR 3EH IRk xRt ISR, fRrenfaat, AamRes ame ufaffey, amarfder e,
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AT AFETEShR ST (TISREY) & SifepTiRal, ArarfaieR TReTr & iy Srikd SiaRereta deiel & ufafAfaat sik g Rgwst
gfgd 20 gfafdd sifafer gemar snfae gt ge- ot gfera wer, fagre Ser ofiR ams foheor 311 8 & shvehreT 3R gHifaal st aagH
& forg aferer gr RN STTQT| 39 3ferTaT, § Yeach Hter Ufaafiar, qg ety uRatsmr uxgfa ofik smwor ufaifivar & off s &

*k%

dich/ehet/efteh/qadt
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commission-member-akhil-kumar-shukla-visited-patti-jail/?2amp=1

AA9TeT gL TS AL & HeR Sfel HHR Yefell 7 gl Siet ohf fehar gy

Gagandeep Sharma 23 hours ago

SFTER: ALl FIAT ASCH HHIL & HeR ATl FAR Yl 3 Ug! Fal-Sie o 3RT fhaT| 56 SR 1 Siet & Fef 3R &Rep aht
SeoRT fRaT| S8 Tt SR B & hal & JeTehid i 3R Ieh! TRRMIT Gri | SEi- skeh & I+ STReH i ATh-ThTs ol HT STRM
faram| 321 Hfeat 6t figenrd! &t R e & oy Tt Megarey ot Skt i | I e 7 9 @ @R o oft g o, e 9,
T, hTet T 3R WR aiikg enfAet &1 317 St & o+ fRedest & ok argadt oY oft Ian foham 351 St ok et oS it @r-
TS ol oft e 9 3| I g ot gera & fos St fafesT ol Sieg @ Sieg Hide fhar Sig w=iifes ag QR 81

TR St & 9 & o aTeht A GRieTe, 11 oiTer Ug 1R et afirenai & aR # ol STHGBRY | SR St guRde st
g @ o1 3 aR & et oft s Ster o at oft o gt - gRIETY #1 I T o gema R R St RIFET @ wiee @ wiew
e R STT =R s w8 R &1 3 A W S quR¥de saniia fig PPS, ot quRdde aae g, o ARww
SRR . iR Rifg, T Fadiy e, @R AR sier Rig o S & gu @t HeR of Hreg 1

3I5i1 ST # 1 BwEs) Shdie ik arsst t off Ik fohaT| 351 Siet 8k St ST i Irp-Twrs a1 ot e & SxdaeE famam
31 Hicdl ¥ 38 &Y S aret Aideher HATIS, thi efiviet U ok gt B & IR # oft SR off | I8 St guRdse gaxdlia
g O 9 & IR d SRR &t o St over a1 off 3fR a8t Fr-orm HRAfad €1 38R S ok i RfedT &) ITh-awrs ot oft eam @
e fhar

? Location: Amritsar (Amritsar)
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Home India faeeht TR I 18 Famasn Hifd: Sa # srpfdes dia o uRsH! @t el ¥7.5 @ra d&

faeett TR Y 7S garraen A St & srumepfae Hid iR uReHl @l e 77.5 @ra a6
By Gaurav -- Monday, 03 Aug, 2026

T3 fReett: Trorem fieett &t St & i i arfaRen & SR g areft srTepfaes Hidl & dre A fieetl TReR 7 7 Farmas ifa ang
H Gt g1 TET AFaTEeRR RRT (NHRC) & faen-fAger & R ©R dUR 89 -ifd & d8d Jde hiedl o uRsHl &t 5 drg 308 &
AR 7.5 ARG BUY deh <h 3nfefen grrdr & St

T 3T T A gl {6 Siet feRmera & R fohedt oft aafer &t srmepfaes Hid 7R T o1 faw 81 SRR ot 389 el |
gRgfRfar, STaradg! 3R AT HagHefierdT st Aoigd T 8, dTfch Uik HIHe # fsaer hkars JAfedd i 511 |kl

foheT ATt & e €7.5 | o1 garras?
ST & SHR, I fhel dhdl hf Hid—

Siet & iR il & aftar fdae srgu A gidt 8, a1
Siet HAATRAT Y HAd ARUNE IT ATAT & HROT 8T &,
dl g & Aehedd aiRst a1 ST ITRITYGRRY &l 7.5 g SU T G3TTersiT faar S|

fore et & fadw 35 @ra?
afe &t i fa—

SieT UL, Sfae’l a1 WRAfEehd Wit it wfda amorarg! @ gidl €, ar
&l St TRER & iR srTeHET e a1 &,
Y gl Y 5 &g S Y anfefer TE™dT Ug chl S|

g ATl # T8I e gamast
R A W fhar g fos A aRfRfaat # ag gt amp 78 ghfi—

UTpfceh SR € g

3y Heief RO ¥ 7]

SieT & TR B Y hifRAT & SR g8 gHeT

UTepfcleh MTUET e hIRUT g8 Hid

greeff givft ot ufthan

eI STRY e & Uget AT i Afoge S, dikeardn Raté ok Afdewd fRedt & aviten Fr Sreeft gt fRatd meifaderes (DG) @t
STt SITft | IRt sregerd areft afafa & ke & a1g wemafe wfda sifaw Aot 31 gemasn SRt g1 & 16 sadh! Rulé g
AHaTdeRR T (NHRC) @t off dsft straaft
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